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Shri 8. M. Banerjee (Kanpur): I 
would like to know whether it 11 • 
fact that apart from thi. accident, the 
working af this Light Railway, lpe-

cially this particular line, is ao bad 
tlmt it excites horror than pity and, 

if 00 whetlfr Government propose to' 
n ti~n is  and take over this parti-
cular line. 

Dr. Jl.am Subhar 81Dch: It is not 
connected with this. But that is • 
matter which we will consider sepa-
rately. 
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Shri Linga Reddy (Chikballapur): 
There was another aedden! on the 
14th of November in the .arne Rall-
way, brought 10 the notice ot the 
Government through a Calling Atten-
tion Notice. May I know the re.son 
why so many accidents occur in the 
North-Eastern Railway? 

Dr. Jl.am 8ubhal' 81Dcb: That is not 
a fact. ~  accidents have come 
down. 

lU1 Ius. 
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Narayan Sinha): I beg to lay on the 
Table the following statements show-
ing the sction taken by the Govern-
ment on various assurances, promises 
and undertakings given by Ministers 
during the vadious sessions shown 
against each:-

(i) Supplementary Statement No. 
ll.-Twelfth Session, 1965 
(Third Lok Sabhs). 

.Iii) Supplementary Statement No. 
Vr.-Eleventh Session, 1965 
(Third Lok Sabha). 

{iii) Supplementary Statement No. 
Xll.-Ninth Session, 1964 
(Third Lok Sabha). 

(iv) Supplementary Statement No. 
XV.-Fifth Session, 1963 
(Third Lok Sabha). 

(v) Supplementary Statement No. 
XXI.-Second Session, 1962 
(Third Lok Sabha). 

(vi) Supplementary Statement No. 
XV.-Fourteenth Session, 
1961 (Second Lok Sabha). 

[Plaved in Librarl/. See No. LT-
..5272/65 to 5277/65]. 

Shrl Barl VJahGa Kamatb (Hoshan-
gabad): I rise on a point of clarifica-
tion. 

You will be pleased to recollect 
that earlier in this session, on a simi-
lar oc.caslon, I had raised this issue 
which I propose to drive home today. 

The Lok Sabha Secretariat, under 
your guidance, formulated an exhaus-
tive and a revealing analysis of the 
position with regard to these so-called 
assurances, promises and undertakings 
by various Ministers on the floor of 
this House. The P.T.!. and U.N.! mes-
sages dated October 8, carried by al-
most all the big and good newspapers 
of this country. show a very sad-
almost a pathetic---<ltate of all'airs with 
regard to the implementation of the 
assurances, promises and undertakings. 

I will not waste the time of the House 
by reading in extenso the Lok Sabha 
Secretariat's analysis, it is indeed a 
revealing note. I would only like to 
draw attention to the fact that, even 
at . this late period of this third Par-
liament's tenure-in the fowih year 
of the ten ure of this Parliament. 
of the assurances given in the first 
session of 1962, i.e. about 31 years 
ago, two remain unimplemented. 
Also the Lok Sablha Secrl>tariat's 
analysis shows that, of 2',169 assur-
ances given since the first. session of 
the present Lok Sabha in 1962 til! the 
last budget ..,,,,,ion of 1965, 311 still 
remain outstanding. As the Press note 
shows, the Lok Sabha Secretariat 
has requested the Ministries .. 

Mr. Speaker: He will kndly wait 
for a fC'w days more. 

Shrl Bar! Vishnu Kamath: I would, 
therefore, request you to ensure that 
this House is not cheated of its rights 
and to see that on the last day of this 
session a statement is laid on the 
Table of the House explaining as to 
why the Ministries hBve not imple-
mented the assurances. 

Shri Dajl (Indore): I will not go 
into all the points. I will submit 
through you only One point, one very 
pertinent question as to the foreign 
exchange spent on the tours of Min-
iiters and officials which has been 
pending for " long time. This is the 
third time that we are raising it in 
the House nnd each tj'me we are told 
that it is being compiled. It does not 
require compifation for such a long 
time. If the question is really incon-
venient for the Government to reply. 
are we to understand that inconveni-
ent questions can be postponed by the 
Government till such time tlrat they 
can reply. I want to know why 
this particular question has not yet 
been replied. What is the i u t ~ 

Shrl S. M. Banerjee (Kanpur): 
would invite your killd _attention to 
the first question, raised by Shri Daji, 
for 1964 regarding the foreign ex-
ohange spent on the visits ot Minister3 
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·.Deput, Mln.ister. and ofIIciall (u 
foreign countrl.,.. That was for 11164. 
.At Ulat t:me Shri Bhagal said that 
ti1&.' information was being collected. 
Then the question came ten day. 
before; thaI Was perlalning 10 1965. FOJ' 
both these Question! the answer was 
that infonnation was being collected. 
Am I to understand that either they 
baY{> apent so much that they do not 
«"COunl for il or they do not spend 
an, amount7 ADd you had said in 
\hi. House thaI you would ask the 
:MInister to malte a statement. 

Then. there was another assurance-
liven In thiB House. Shri A. K. Ser\, 
\he Law Minister had made a state-
ment here in support 01 ShTi T.  T. 
Xrilhnamachari and said that Shrl 
T. T. Kriahnamachari had severed all 
his connections with Messrs. T. T. 
Krtshnamachari • Co. in 1942, and 
., that time, it was resented at by 
11>.. I had also written a letter to 
yuu about mOYing a privilege motion 
against the hon. Mini5ter and rcque.-
ting you to ask the hon. Minister 
'k> make certain cor.:ections But he 
did not have the counesy io even (01'· 
:rt'C1 the statement 

A third assurance that was given 
ill this. When we had n i ~  u ~

lion aft"r question regard:ng the de-
tention 1..If political party workers 
1.l1lder the DlR, We were told in this 
House and We were assu:ed also by 
the Hom.. Minister Shri Nand. and 
also Shri Hathi that the Central Gov-
ernment were not responlible for \be 
arrest of those persona either in 8en-
pl or in Keral. whether it be the 
Lett Conununist ~  workers or the 
SOciaUst pa:ty worker's and &0 on. 
We had not tabled any questions 
and ,.." had not movl'Cl any 
adjournment' motions etc. in view 
of this definite auur&nce from the 
Home Minister. But unfortunately it 
..... been brought to our notice In 
tadsy'. newspa""", that a Di VisiOD 
Bench of the Allahabad HIgh Court 
lias elven a Judgment and ordered 
ten Len Redo in UP to be set .t 
.J04lj (al) I3D--i 

liberty. 
folJowa:-

~~ news item reads ... 

"10 Lett Red. in U.P. orderal 
tu be 9", at liberty. .' 

Division Bench or the Allalutba4 
High Court today Bet at lit_rly 10 
Lett Communist leader. detained 
in various diet.rlct jails in UP. 
They had b@l!n detained under the 
orders passed by the Union GoY-
ernmen! on Aurust I, under rule 
30 (I) (B) of the o..fence of 
India Rules.". 

want a detlnlte answer on t~ 
point. In the iighl of this ne-, 
whatever ussurance has been given 
by the Home Minilter was not cor-
red. If Ihat II correct, then thil 
House should not be assured like that, 
becRuse the Central Government had 
a full hand in it and all those persone 
had been arrested under instruction. 
from the Cpntr.1 Gm·emment nDd tbe 
State Govf"rnmrnt are not to be blam-
ed for that. 

Mr. Speaker: J 8m not concerned 
with that. The lecond point about 
Shri T. T. Krishnama('hari does not 
arise at all, and it is not for me to 
make inquiries. 

SIu1 8. M. ~  I had WTitteA 
to you also. 

Mr. S_ker: He may write to me 
sevt'ral letters laying that such and 
such a Minister h88 5aid such n~ 

SUch a thing and that iii not. being 
enquired into. But it is not for nie 
to make inquiri(>.s. The Minister ("an 
bp censured or thf Minister can be 
removed.. or a vote of censure can ~ 
moved or a no-.confldertce motion caD 
be mOVed against the MinJltcr. But 
I cannot hold an inquiry into the 
...""t.. That is not my buslne,". 
81u1 S. M, 8aDerJt!e: I rise to • 
point of order. 

Mr. Speaker: No, J am not allow-
ing bim. 

SIu1 8. ~  I had lot • 
letter from you 10 ~ dect thai you 
bad disallowed thIa privilege motl.ol> 
and you had said thft you had ~ 
rd on the lell..... . 
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Mr. Speaker: The han. Member 
can write to me and I shall make en-
quiries about it. 

Shrl S. M. Banerjee: That was ilic 
Ie tier that I got from the s<>eretariat. 

Mr. Speaker: He had given me a 
leiter and I had passed it on to Shri 
T. T. Krishnamachari. and if he has 
anything to say he might also say it. 

Shrl S. M. BaDerjee: Not to Shri 
T: T. Krishnamaehari; you had pass-
ed on the letter to Shri A. K. Sen. 
I have nothing against Shri T. T. 
Krishnamaehari. Shri A. K. Sen was 
the person who had misled the House. 

Mr. Speaker: Sbrl A. K. Sen i. 
abroad and he is not ~  We can 
see when he cornel back. 

Shrl Bar! Vishnu Kamath: h he 
still trying to convince South America 
about our position on Kashmir? 

Shri Satya Narayan Sinha: I can 
appreciate the anxiety alld the insis-
tence of some of the hon. Members 
over the fact that certain assurances 
have not been implemented. For 
the information of my hon. friends, 
I would like to tell them the factual 
position about assurances. Durin.£: th{" 
term of the present Lok Sabha, a tot.al 
of 2363 assurances were given up to 
the end of the last August-September 
_sian. Out of these, 2077 have been 
implemented. That means t.hat over 
88 per cent of the assurances have 
tleen implemented. Apart trom the 
Qutstandings from these, there are 
some assurances relating to earlier 
years, 6 from 1962. II from 1963 and 
III from 1964. I would not like to 
divulge more about tbis except to say 
that on the question of the foreign 
exchange business, perhs'P$ your Sec-
retariat also has writtl'n to the Minis-
ter cOflCf.'rncd; 1 ha.ve also written so 
many demi-official letters I may 
tell you tha t We are chs5ing thesr 
assurances like anything at prelent. 

1IhrI Bart Vishna Itamath: Give 
them " hot chase. 

IIhrt Satya NlU'87aa Sinha: But I 
would like to inform my han. friend. 
that if I do not succeed in retting 

these assurances implemented by 
these Ministries concerned, it will be 
difficult for any other agency, if not 
impossible, to have them implemen'-
ed. I assure you that we are chas-
ing these things like anything, and 
particularly I have requested the 
Ministries concerned. I have written 
to lome of my han. colleagues that 
if they do not implement the assur-
ances, then I shall have to name those 
defaulting Ministries. 

Sbrl HarI Vishnu Kamath: On a 
point of clarification. What i. the 
normal periOd fOr implemerYtation-
two months'! 

Mr. Speaker: I would only observe 
this much, that some of them have 
been ou tstanding for a very long 
time. Therefore, either t.hose assur-
ances should be implemented or at. 
least !\ome explanation given as to 
why they are not being implemented, 
why it has not been possible to im-
plement them for So long. Some-
thing must be done. 

Shrl Bart Vishnu Kamatb: In thi. 
session. 

Mr. Speaker: I do not say that. 

SIIrt Satya Nanyaa SiDha: I wou Id 
like to supplement what you have 
said. Certain assurances apart from 
the Central Government departments 
conceml"d relate to States and aome 
public u~ t in i  ~ i8 alliio 
ture. 

Shri Vidya eharan Sbakla (Maha-
samund): How can he give an aMur-
Anee on behalf of the States? 

Shri Satya Narayan Sinha: They 
haVe bt>en written to many a time. 
If they do not reply, I think this Par-
liament will also be helpl ... to take 
any action. 

Shri Barl Vlshna Kamath: We ar .. 
not ~  We oan bring them ttl 
book. 

Shri Satya Nany.... Sinha: If Ihey 
do not ~  what can WP. do! 

Shrl Bajl: On a point of elariJica" 
Uon. The inist ~ statement bas 
made it 01",," that there is a clear 
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cue ot breach or privilege. The 
matter has already bee" taken UP by 
01.\,1" Secretariat with the Ministry. 
It a Ministry chooses not to reply In 
respect of a math'r on which we seek 
information, I think it is a clear case 
of breach of privilege. It is clear 
from the Minister's statement that 
the Finance Ministry has chosen not 
to reply. Again and again. the 
matter has been taken Up with the 
concerned Ministry. I would like to 
have your guidance as to when I caD 
raise an issue of breach ot privilege 
against thp Ministry of Finance tor 
not giving reply to our question. 
How long have we to wait? From 
the tacts already disclosed, there 15 a 
clear case made out; I mOVe that the 
Minislry or Finance by not replying 
to OUr question has committed 
breach of privilege .. 

Mr. Speaker: Order, order. Un-
less I get notice, I cannot allow it; 
I cannot accept oral notice. 

Shri DajI: No, Sir. There is a 
clear ruling that when a matter aris-
es on the floor of the House, we can 
raise a question of breach ot privi-
lege. 

Mr. Speaker: It he gives notice In 
wriUng, I will COnsider It. 

8hr1 Dajl: All right 
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Mr, SPeaker: I have not allowed 

him. ~~ ~t  

Sb.ri Vldya CharaD Shukla: On 8 

point ot c1ar1ftcatlon .... 

... , 8peaker: Shri C. Subramaniam. 

Shri Bart' ftstu,a Kamath: 
on the panel or Chainnen. 

He ill 

Mr. Speaker: 
ftnished. 

12.38 bra. 

Let it ,0. 1\ is 

MOTIONS RF: (I) 

TION AND (iI) 

FOOD SITUA-
SITUATION 

~  ARISING  OUT OF 
CONDITIONS. 

The MIDl5ter 01 FOOd &ad "-IIt-
cUltare (Shri C, 8allramaaJa.l: 
May I crave your permission to have 
a composite motion, comblDl1lJI IIU' 
own motion and the motion liven 
notice ot by Shri Kishen Pattn.yak 
and otilers, because then there could 
be a discussion of the fOOd situation 
as well as of the situation ariling out 
ot drought? 

Mr. ~  He mi,ht move hi. 
motion ftrst. Then I will ask Slui 
Kishen Pattnayak also to mOVe hi. 
motion. Then the him, Minister can 
make his speech. 

Shrt S. M. Banerjee (Kanpur): 
Shri Kishen Pattnayak should al.o be 
allowed to make a speech simultane-
ously. 

Shrl Bar! Vlsbnu Kamatb (Hosh-
angabad): Two speeches simultanp-
oua1y? 

Mr. ~  No. 

Sbrl C. Subramaalam: 
move ihe toll owing: 

beg to 

'That the Food .itualion in the 
country be taken into considera-
tion't. 
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